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4.

5.
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8.

9.

10.

Particulars to be examined

Is the appeal competent ?

a) Is-the application in the 

prescribed form ?

b) Is the application in paper 

book form 7

c) Haye six complete sets of the • 

application been fiied ?

a) Is the appeal ^n time ?

h) If not, by houj many days it 

is beyond time?

c) Has suffieient case for not

making the application in time, 
been filed?

Has the document of authorisatior/
Uakalatnama been filed ?

Is the' application’accompanied by
B.D,/postal Order for Rs.56/-

Haa the certified copy/copies

of the order(s) against which the
application is made been filed?

a) Have tho copies of the

document^relied upon by the 
applicant and mentioned in the 
application, been filed ?

c)

Have the documents referred 
to in (a) above duly attested 
by a Gazetted Officer and 

numbered accordingly ?

Endorsement as to result of examination

Are the documents referred 

to in (a) above neatly t/ped 

in double sapce ?

Has the index of documents been 

filed and pagtsing done properly ?

Have the chronological details 

of represQntation made and the 

out come of such representation 

been indicated in the application?

Is tho matter noised in the appli­
cation pending before any nourt of 
Law or any other Bench of Tribunal?

n '. A-
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parbicuiars to be Examinad Endorsement as to result of examination

i1. Aro tha applicatior/duplicate ' 
copy/3p.3ro copies signed ?

r - '

:: Arc Lxtra copios of bhe appHcatioi^
wil'-h Anriuxui'cs rilod ?

a) Idontical uith the Original ?

'T ; Jr.f u'..bive ? 

c, Lijnt-’ng :n Annc,xurcs

____^parcaNcs ?

” liyu the filu size onyolopes

bcar":r,g full atjdrossas cf the O
rQsp jndcr.ts bo?, n filad ? '/

4 Ato the givc.-.i addros'^ the ^
;j-iGUoroc' feddrû  ̂ ?

15, Dj the ''.afriGs of chc oarties
‘ catid in chu cupio,:; tally with 

rhjsu indicattd ir tho appli— 

cnticn

Arc the "anslations certified 
L-o oa turc ur sup.iortcd by an 

A'iidavit affirming that they 
arG true ?

17. Arc t.l'a Facts of the case
n-..ntlonud in item no, '5 of the 
application ? 7

a) i.-oncisQ ?

b) Under discinct heads 7

') Munibarcd consectiv/ely fS,

in double spaco on one "p-

side ',:.f ^he pBper ? • . '

IE,, hr/jĉ  the particulars for incerim ^tA'^
order prayed for indicated with
xaasG'̂ s ?

19„ 'uihother all the remodies hauD  ̂
• been exhausted. , > "
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLARABAD 

Registration O .A . N o .245 of 1990 (L)

Vishwanbher Singh .........  Applicant

Versus
I

Union of India & Others ......... Respondents

Hon,M r,Justice K .Nath , /v .C ,

Hon, M r.K ,Obayya, M e n ^ r  (A)

(By Hon,M r,Justice K .N ath , V .C .)

We have haard the learned counsel for the 

applicant, A penalty order of the applicant's reversic 

from the post of Train Driver to the post of Shunter wa
X

passed on 1 6 ,6 ,9 0 , The penalty order, Annexure-3 mentl 

that the applicant may file an appeal to the A<idl,D,R,h 

within 45 days. There is nothing in the application tc 

show whether or not the applicant filed  an appeal agair 

the penalty order. The learned counsel for the applice 

says that appeal against the penalty order has not
(u

been filed . Under Section 20 of the Administrative

Tribunals Act  ̂the applicant should have fir s t  filed  an

appeal. This application is therefore disposed of wit

a direction that if  the applicant files an appeal agai 

Annexu^e-I vithin one month from the data of the recel

of a copy of th^^'judgement, the competent authority wi 

consider and dispose of the appeal on merits and not c 

the ground of limitation or delay which shall be deeme 

to have be-̂ n condoned under these orders. Copy of the 

judgement may be given to the learned counsel for the

aoplicant within a we^k

Meitloer (A) Vice Chairrran

Dated the 28th Sept. ,1990 .

RlQ'l



BEPOEE THE CENTRAL iilMIHISTEATIVE TRIESJNAL, 

ADDITIONAL BMCH, ALLAHABAD,

CIECUIT BMCH, LUCKNOW

O.A. NO. -^Hs^OP 1990 0.)

7ISHWAMBHEH SINGH . . .  APPLICANT

VERSUS

UNION OF INDIA & OTHERS . . .  OPPOSITE PARTIES

l .iU 2.0

s i ' - *

S.N0. Description of documents 
r^ied  upon. ,

Page Nos.

1 . Application . . . 3 ^ - 9

2.

the reversion order dated

16.6.1990 passed by the

opposite party No,2. 10

3, ^wer , . . U

LUCKNOW 

DATED 311i7.1990. (VISHWAMBHER SINGH)
Applicant

Signature of the applicant

r\^

R>r use of the Tribunal's offleei 

Date of filing t

OR

Date of receipt by 

post, Registration No * t

m -
For REGISTRAR
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B m im  THE (W SM L  AEI4IHISTEATI7E TBIBDML, 

AEDITIONiL BSTC0, ALLAHABAI),

CIECITIT BMCa, LUCKN(W

O.A. NO. OF 1990 0^)

A r f m i n i s t r a t i r e  

Circuit f-c"ci ..j'-Ji;4ov/

! ;?atc ®f Filing \\.S-\.SLi)
I W»te»f&i@eip I'ast  

■i
I

i
8ŝ uty Rcr;utr?.r(J)

I

VISHWAMBHER SIH® , &se4 about 54 years, 

son of Shrl Balwant Siogh, at present 

irorking as trained driver, Loca ^e d ,

Northern Ballway, Boza, District 

Sbahjahanpor, tinder Horadabad

Northern Bailway,

«• • APPLICANT

VSBSUS

1* UNION OF INDIA, thromgh î ie 

(Divisional Eailway Manager,

District Moradabad;

2* SMIOE DIVISIONAL HEC5ANICAL BIGINKER, 

Northern EaUway, Moradabadj

a* LOCO FOBMAN, Northern Bailway, Boza, 

District Shahjahanpnr;

4 . SHHI M.L.BAJPAI, FOEt INSPICTOB SW! 

in Loco Shed, Northern Bailway, Boza, 

District Shahjahanpor;

I

5» LOCX) INSPECTOB, Boza Loco Shed, Boza, 

District Shahjahanpur (Enquiry Officer) 

Shri IJS.Hisra»

• ..OPPOSITE PABTIES 

Contd.•.2
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(1 ) pm iLS OF iPPLietnoH 

Particulars of the applicanti-

(I) Name of applicant t- Vishwaniliber Singh*

(II) Hame of father s- Shrl Balvant Sln^«

(III) Age of appllcanti- Aged about 64 years,

(Iv) Designation and particulars of

office (Name and station) in ^^ch  

employed or was last resided before 

ceasing to be in service-

Trained Driver, Loco Shed, 

Northern Bailway, Bo2sa, 

District Shahjahanpiir, imder 

Divisional Railway Manager, 

Northern Bailway, Horadabad. 

Divisional Railway Manager, 

Northern BaHway, Moi^ulabad, 

Loco Shed, Northern Railway, 

Boza, District Shahjahax^mr.

(v) Office address

(vl) Address of service 

of notices Vlshwambher Singh, a^ed 

about 64 years, son of 

Shrl Balwant Singh, Trained 

driver. Loco Shed, Northem 

Railway, Boza, District 

Shahjahanpor, under 

Divisional Railway Manager, 

Northern Railway, Horadabad.

IX . m ngJLARS OF THB BESPONDM!rSi

(1) Name of the - l . MIOS OP INDIAf thixju^ 

Re^ondents Divisional Railway Manager,

District Moradabad,

Contd. •.3
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V

/

(ii) Hame of father - 

(lli) Age of the 

respondents 

(Iv) Designation and 

particulars of 

office (name and 

station in vhic^ 

employed) •

(v) Office address 

(Ti) Address for 

service of 

notices

2. SBJIOB DIVISIONAL 

HBCaAHIC^ MGmSER, 

northern Bailway, 

Moradabad;

3 . LOCO FOBStftN, Northern 

Bailvay, Boza, District 

Shahjahanpor;

4 . SHBI H.L.BAJPAI, Fael 

Inspector Set in Loco 

aied, Northern Bailway, 

Boza, District Shahjahanpa

5. LOCO INSPECTOa Shri I,K , 

Hishra, Boza Loco Shed, 

Boza, District Shahjahanpu 

(Enquiry Officer)•

Need no reply.

Need no reply.

Given as above* 

Given as above*

Given as above*

Contd***4
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(i) Order No.

(ii) Date of order

(iii) Passed bj

iZXl) PAHPICDLAB8 _Qg THB QBPM AaA3BSeJIBI@

~ APPLICATION,XSJiAgSt

The £b application is against the follo\?ing

ordersI-

Order of reversion of the 

applicant from the post 

of Trained driver to the 

post of Shunter dated 

16.6.1990.

16.6.1990*

Senior Divisional Medianlcal 

Engineer, Northern Hallvay, 

Moradabad. (opposite party 

No.2 }.

Beversion order has been 

passed by the Senior 

Divisional Mechanical 

Sngineer, Northern Railway, 

Moradabad (opposite party 

No.2) , v h l^  has still 

not been implem^ted and 

the applicant is holding 

diarge of his post of Trained 

Driver.

(iv) Subject in brief-

A '
/

IV . JTJBISIgLGTION OF !IHE THIHTNALi

The applicant declares that the arabject 

matter of the order against which he wants redressal 

is within the jurisdiction of this Tribunal.

v .L B s m m i

The applicant further declares that the

Gontd...5



basis the applicant has been reverted has not been 

^  supplied to the petitioner/applicant.

O

application is within the limitation prescribed in 

section 21 of the Administrative Tribunals Act,

1985, as the cause of action accrued to the applicant 

on 16.6.1990.

V I. FACTS OP IgE GASBt

(1) That the applicant is working as trained 

driver in Loco Shed, Boza, District Shahjahai^tir 

under the Divisional Sailws^ Manager, Horadabad*

(2) That the applicant has been reverted from 

the post of trained driver to the post of Shunter 

by an order dated 16 •6.1990, passed by the opposite 

party Ho and a copy of the same is received by 

the applicant on 20.7.1990* A photostat copy of the 

Impugned order of reversion dated 16.6.1990 is being 

annexed hereto as AMSSOJBE N0, 1 .

(3) That the pay scale of trained driver is 

Bs. 1480 to 2200 and the pay scale of Shunter is 

Hs. 1200 to 2000/-only.

(4) That the order dated 16.6.1990 has not 

so far been implemented and the applicant is still 

holding the charge of trained driver.

(6) That the copy of enquiry report, on which

•5.

(6) That the applicant has not been given an

Contd..,6



opportunity to defaad his case as the entire papers 

indtiding oral and docsMcntary evidence has not 

been supplied to the applicant*

(7) That the applicant at various occasions 

wrote letters to the Divisional Railway Manager, 

Northern BaHvay, Horadabad to change the enqairy 

officer and the said applications have not been 

disposed off. As the enquiry officer was d^andtog 

Bs* 29OOO/- as bribe frcm the applicant and applicant 

was not in a position to pay the same, hence tiie 

reversion order has been passed exparte in a very

. revengeful manner.

(8) That the applicant has not been afforded 

any opportunity of personal hearing.

t-

(9) That the impugned order of reversion is 

without jurisdiction and also in violation of 

principles of natural justice.

m .  DBTAILS OF TgR HIMEMTa BmMTSTim.

The applicant declares that he has availed 

of all the remedies available to him uculer the 

relevant service roles etc.

V III. MAHER HOI PBEglOgSLI FILED OH PaiDIMg Wim 

AWT o m a  nnrnyp.

/^  33ie applicant farther declares that he has

not previously filed any application, writ petition

or suit regarding the matter in respect of which this 

application has been made, before any court of law or

Contd...7
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any other authority or ary other Bench of the 

Tribunal and nor any such application, 'writ petition 

or suit is pending before any of them.

In case the applicant had previously 

filed axî  application, writ petition or suit, the 

stage at whidi it  is pending and if  decided, the 

gist of the decision should be given with reference 

to the anneztire*

IX . m isp (s ) sm m T t

In view of the facts mentioned in para 71

x/ ^ above, the applicant prays for the following

relief(s)t-

(a) to issue directions to the opposite

t' parties to quash and set aside the impugned order

of XBZZ reversion of the applicant dated 16.6.1990

passed by the opposite party No.2.

(b) allow tiie application with costs.

(c) This Hon'ble Tribuiml be pleased to issue 

other suitable order or orders, direction or 

directions as deems fit and proper in the circornstanc< 

of the case.
' I

^  (A) Because the applicant has not been supplied

with the copies of oral and documentary evidence.

(B) Because the petitioner/applicant has a>t

Contd...8
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been afforded an opportunity to be heard personally.

(C) Because the copy of enquiry report has not 

so far b e ^  g iv ^  to the applicant*

(D) Because the applicant has not been given 

an opportunity of defending his case as the copies of 

documeiifcary and oral evidence has not been supplied to 

hijo*

(E) Because the impugned order of reversion has 

been passed ezparte*

(F) Because in a revengeful manner the impugned 

order of reversion has been passed,

(G) Because in utter violation of the principles 

of natural justice, the order of reversion of the 

applicant has been passed*

Cff) Because the applications of the applicant

have not been disposed off and the reversion order 

has been passed ezparte.

(I) Because the order of reversion has been

passed without jurisdiction.

-V IF m i . pbazed for«

ij This Hon*ble Tribunal be pleased to stay

^  the operation of -tiie impugned order of revers3x>n of

the applicant dated 16,6,1990 from the post of Trained 

driver to the post of shunter passed by the opposite

party No,2, Contd,.,9



Ik

>  '

•9 •

X I. LIST OF gABTZCTLABS 0? BAM

ffl i m m . PI m  m m m w . m  >

(1) Indian postal order for Bs.

(ii) Postal order Nos,

(iii) Date of postal ordersi

(iv) Issuing post officei

X II. LISI- _aF_ MCLOSUHES t

(1) Aimezure No.li- True copy of the reversion order

dated 16«6al9d0«

J  H  TEBIFICa.IIOH

I , Vishwamther Singh, aged about 54 years, 

son of Shri Balwant Singh, at present wrking as 

^  Trained. Driver in Looo Shed, Northern Railway, Eoza,

District Shahjahanpur, under the Divisional Railway 

Manager, Moradabad, Northern Railway, do hereby 

verify that the contents of paras I to XII of this 

Tt application are true to my personal knowledge and on

legal advice and that I have not suppressed any 

material facts.

LUCKNCM

m.TED 31.7.1990. (VISHWMBHER SIN(ffl[)
Applicant.

Signature of the Applicant,

To,

The Registrar,
Central A(ininistrative Tribunal, 
Allahabad,
Circuit Bench,
Lucknow.



BEFORE THE CENTRAL AmiNISTRATIYE TEIBDHAL, 

ADDITIOHAL BENCH, ALLAHmD,

CIRCUIT BENCH, LUCKNOW,

O.A. NO. OF 1990 (L)

Timimm ER sin(h

UNION OF INDIA &

VERSUS

?IS

APPLICANT

OPPOSITE PARTIES

APPLICATION FOR STAY

The above-named humble applicant most 

respectfully begs to submit as underi-

That for the facts, reasons and circumst£ 

narrated in the accompanying application, it is most 

respectfully prayed that this Hon*ble Tribunal may 

very kindly be pleased to stay the operation of the] 

impugned order of reversion of the applicant dated 

16.6.1990 as contained in Annezure No.l to the 

accompanying application and farther be pleased to 

order to the opposite parties to continue the 

applicant as Trained Driver during the pendency of j 

the instant application.

LUCKNOW

DATED 31.7.1990.
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